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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 159 /2024 (WZ)
EARLIAR ORIGINAL APPLICATION NO. 725/2024 (PB) (LP)

IN THE MATTER OF: -

NEWS ITEM TITLED "GUJARAT GST COMMISSIONER GRABS 620 ACRES
FROM ENTIRE VILLAGE NEAR MAHARASHTRA'S MAHABALESHWAR"
APPEARING IN THE FREE PRESS JOURNAL DATED 18.05.2024.

REPLY ON BEHALF OF RESPONDENT NO. 2,
CENTRAL POLLUTION CONTROL BOARD(CPCB)

1. That, Hon'ble NGT(PB) vide order dated 04/07/2024 has sought the reply of Central
Pollution Control Board (hereinafter referred as CPCB) in the instant matter and
transferred the matter to Western Zonal Bench, Pune, for further action. Thereby, the
reply is made in this instant Original Application (hereinafter referred as OA) in

succeeding paragraphs.

2. That, Central Pollution Control Board is a Statutory Board constituted under Section 3
of the Water (Prevention and Control of Pollution) Act, 1974. It performs the functions
under The Water (Prevention and Control of Pollution) Act 1974, The Air (Prevention
and Control of Pollution) Act 1981, and The Environment (Protection) Act, 1986.

PRELIMINARY SUBMISSION

3. That, the matter is related to Suo Motu case registered on the basis of the News Item
titted "Gujarat GST Commissioner Grabs 620 Acres from Entire Village near

Maharashtra’s Mahabaleshwar" appeared in The Free Press Journal dated
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18/05/2024 regarding acquisition of approx. 600 acres of land spanning an entire
village in Kandati Valley, Satara District in Maharashtra bya GST Commissioner of
Gujarat and his family members. Further, the News Article alleged that there is serious
threat to natural resources and the environment including the loss of biodiversity, air

and water pollution, and climate change.

. That, it is humbly submitted that CPCB has pursued the said matter with Maharashtra
Pollution Control Board (herein after referred as MPCB), Principal Chief Conservator
of Forest-Maharashtra, District Collector- Satara, vide letters dated 27/08/2024 with a
request to submit Action Taken Report (ATR) in the said matter. However, replies in
this regard are yet to bereceived from the said Board/Departments. Copies of the
correspondence letters addressed to the said Board/Departments are given at
Annexure-R2-l.

- That, it is humbly submitted that the alleged land acquisition from the aggrieved
villagers by the concerned Board/Departments may be suitably answered by the
respective Respondents. It is further humbly submitted that violations, if any, under
the concerned Acts/Rules are to be dealt by the respective Board/Departments as per
provisions stipulated under such Acts/Rules.

- That, in light of the above submissions, this Answering Respondent No. 2 i.e. CPCB
shall abide by any order(s) or direction(s) passed by this Hon'ble Tribunal in the
present Original Application.

{a dst

Pratik D. Bharne
(Scientist 'E' & Regional Director)

Central Pollution Control Board
&3ita e / Regional Director
BEIT TguEuT HEFoT WS
Central Pollution Control Board
& FrRamer, qut/Regional Directorate, Pune

qaiaer, 9 Ua WIearg SREdd 9Aed, W TN

Mo Envi. Forest & Climate Change, Govt. of Ind
w4 . 990, T w2 Fw, ok Az, Ak,

o - 41104
nr 411045

Sr. No. 110, Hirabai Dhankude Hall, Baner Road, Baner, Puna-41104
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 159 /2024 (WZ)
EARLIAR ORIGINAL APPLICATION NO. 725/2024 (PB) (LP)

IN THE MATTER OF: -

NEWS ITEM TITLED "GUJARAT GST COMMISSIONER GRABS 620 ACRES
FROM ENTIRE VILLAGE NEAR MAHARASHTRA'S MAHABALESHWAR"
APPEARING IN THE FREE PRESS JOURNAL DATED 18.05.2024.

AFFIDAVIT

|, Pratik D. Bharne, working as Scientist 'E' & Regional Director in Central Pollution
Control Board, Regional Directorate, Survey No. 110, Hirabai Dhankude
Multipurpose Hall, Baner Road, Baner, Pune — 411045, do hereby solemnly affirm,

declare on oath and state as under:

1. That the deponent is authorized representative to represent the RespondentCPCB
in the present case, and as such, | am well conversant with the facts and
circumstances of the present case on the basis of the information derived from the
official records, and hence, | am competent and authorized to verify, sign and
swear this affidavit on behalf of the Respondent-CPCB.

2. That the accompanying reply may be read part and parcel of the present
affidavit as | am competent to swear this affidavit.

3. That the ~contents there of are true and correct on the
basis of the record maintained during ordinary course of business of CPCB
and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

Pre_tso.
DEPONENT .

&fta PR / Regional Direclor
g wguor Frdmor =t
Central Pollution Control Board
atg Fremer, got/Regional Directorate, Pune

wataRw, &7 Ud Soarg aRad 530, TRa @R
Mo Envt. Forest & Climate Change, Govl. of India
w4 4. 990, TR UGS g, TR As, AR, T - 411045
St. No. 110, Hirabai Dhankude Hall, Baner Road, Baner, Puna-411045
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VERIFICATION

'*f
Verified at Pune on this day.\r.)f..' November 2024 that the contents of the
above reply are correct and true on the basis of the record of the cases as
mentioned in the day to day affairs of the CPCB. Nothing has been concealed

therefrom or mis-stated.

E‘tﬁi"ﬁ ).
DEPONENT - Respondent No. 2

&sfta PRes / Regional Director
< ﬁ"ﬂ: Hqs‘ul Arai=ror G
Central Pollution Control Board
8519 Prdeera, qut/Regional Directorate, Pune
COUNSEL for Respondent No. 2 gataRo, a7 1@ @y aReda S, W TR
M/o EnvL. Forest & Climate Change, Govi. of India
w4 4. 950, &WHE W A, WOR 93, AR, g0 - 411045

Sr. No. 110, Hirabai Dha all, Baner Road, Baner, Pune411045
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FeiIg geuor fag=or &

——% CENTRAL POLLUTION CONTROL BOARD

—_— | : )
'%# *-"Il_lFE (9&TeRvT, g Ud Forarg IRade AAed, HRd §HR)
\{/ plostyle for - (Ministry of Environment, Forests & Climate Change, Government of India)
CPCB gy fagurer, ot
LN

Regional Directorate, Pune

File No: CM-13015/13/2024-LAW-RD-PUNE-RD (Pune)/ R7© Date: 27/08/2024

“To
The Collector,

District - Satara, Maharashtra

Sub:  Hon'ble NGT Matter in O.A. No. 159/2024 (WZ) in Earlier O.A. No. 725/2024 (PB) in re News Item
titled "Gujarat GST Commissioner grabs 620 acres from entire village near Maharashtra’s

Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024.”- reg.

Sir,
This has reference to the Hon'ble NGT Matter in O.A. No. 159/2024 (WZ) in O.A. No. 725/2024 (PB)
in re News Item titled "Gujarat GST Commissioner grabs 620 acres from entire village near
Maharashtra’s Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024. The matter
is related to the acquisition of approx. 600 acres of land spanning an entire village in Kandati Valley,
Satara district in Maharashtra by a GST Commissioner of Gujarat and his family members. further
the news article alleged that there is serious threat to natural resources and the environment

including the loss of biodiversity, air and water pollution, and climate change.

The NGT Principal Bench vide order dtd. 04.07.2024 in the said Suo Motu matter, impleaded the
Maharashtra Pollution Control Board, Central Pollution Control Board, Ministry of Environment,
Forest and Climate Change of India, Principal Chief Conservator of Forest- Maharashtra, District

Collector- Satara) as respondent to file their response. The Original Application is transferred to the
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Western Zonal Bench, Pune for appropriate further action. Copy of Hon'ble NGT(PB) order dtd.
04/07/2024 and copy of news-item dtd. 18/05/2024 are enclosed for ready references.

In this regard, it is requested to kindly arrange to examine the news-item in light of the said order

and provide Action Taken Report (ATR), if any. The matter is listed on 06/09/2024.

Yours faithfully,

Encl.: as above
19-«_%5 223 .

(PRATIK D. BHARNE)

Regional Director

a1, 110, ENTTE U Fg3ecei gier, a1 S, a1e, qoT - 411045

5. No. 110, Hirabai Dhankude Multipurpose Hall, Baner Road, Baner, Pune — 411045
$AW: rdpune.cpcb@gov.in ZEAT/Tel.: 020-29912773

T Frafera: Fwfea), aRder s, qdf srsier 79w, Red- 110032
deATSe/Website: www.cpcb.nic.in
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 725/2024

News Item titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra’s Mahabaleshwar" appearing in The Free
Press Journal dated 18.05.2024

Date of hearing: 04.07.2024

CORAM: HON'’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application is registered suo-motu on the basis of the
news item titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra’s Mahabaleshwar” appearing in The Free

Press Journal dated 18.05.2024.

2. The matter relates to the acquisition of land spanning an entire
village approximated to be over 600 acres in Kandati Valley, Satara
district in Maharashtra by a GST Commissioner in Gujarat. The news
item states that the officer and his family have purchased the entire
village of Jhadani village near Mahabaleshwar. It alleges that the villagers
of the area have been informed that their land is being acquired by the

Government.

3. The news item highlights the various threats that this action has
brought upon to the natural resources and the environment. These
violations are having serious consequences, including the loss of

biodiversity, air and water pollution, and climate change. It states that
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there is already considerable damage to the environment in the interior
areas due to unauthorized construction, digging, and cutting of trees,
illegal roads, and power supply from the forest border. Furthermore, from
the past three years, illegal construction, large-scale mining, and
excavation have been going on in the neighborhood. However, no action

has been taken against the same.

4, The above news item indicates violation of the provisions of the
Environment Protection Act, 1986 and the Forest (Conservation) Act,

1980.

5. The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

6. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon'ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

7. Hence, we implead the following as respondents in this matter:

i. Maharashtra Pollution Control Board, Through its Member
Secretary
Kalpataru Point, 3rd and 4th floor, Opp. PVR Theatre, Sion (E),
Mumbai-400 022

ii. Central Pollution Control Board, Through its Member Secretary
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
Phone No: 011-43102030

iii. Ministry of Environment, Forest and Climate Change of India,

Regional Office (Maharashtra), Through its Secretary
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Ground Floor, East Wing, New Secretariat Building, Civil Lines,
Nagpur- 440001
iv. Principal Chief Conservator of Forest, Maharashtra
M.S. 3 Floor Van Bhavan Ramgiri Road Civil Lines Nagpur 44001
v. Collector & District Magistrate, Satara
District Collector Office, Powai Naka

Satara - 415001

8. Let notice be issued to the above Respondents for filing their response

before the Western Zonal Bench of the Tribunal,

9. Since the matter relates to the Western Zonal Bench, Pune, therefore,
OA is transferred to the Western Zonal Bench for appropriate further
action. Let the original record of this OA be transferred to the Western

Zonal Bench, Pune.

10. List before Western Zonal Bench at Pune on 06.09.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
July 04, 2024
O.A. No. No. 725/2024
HB
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Gujarat GST Commissioner Grabs 620 Acres From
Entire Village Near Maharashtra’'s Mahabaleshwar

A land dispute has recently brought the spectacularly scenic Jhadani village near

Mahabalashwar in Satara district
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RECENT STORIES

Market News: Dalal
Street Closed On
Account May 20 For The
mohabolestwnr, Manaroshire | 5th Phase Of The

Election.

Another Setbock For
Byju's: Rajnigh Kumar,
Mohandas Pal To
Discontinue As Advisors

1 0ut Of 7 iPhones In The
World Is Monufactured
In Indic: PM Modi

The Immaearsive Tech:
QOO0 Z9x Tokes On ?
Rivals In 5G Battlefield

A # |
Maharashtra: A GST commissioner from GU]OI‘U[, Chandrakant Valwi, rum:ling Festival: Over

: ; f pitian
currently serving in Ahmedabad, has purchased land spanning an 21,980 Crore Raised By  %. 4 & : _:_;
entire village in Kandaoti Valley, Satara District in Moharoshtra, estimated 26 indlian Startups Last &,‘;‘". ”

Weeak
to be gver 600 acres,

According to reports, Chandrakant Valvi, o resident of Nondurbar and
currently the Chief Commissioner of GST in Ahmedabad, Gujarat, along
with his family and relatives, has purchased the entire village of

Jhadani village near Mahaboleshwar

Read Also

‘He Is 100% Wrong, Will Regret Later”: Internet Reacts To
Zerodha Co-Founder Nikhil Kamath's Remark... o

This has revealed the terrible reality of grabbing 620 acres of land there.
Many important laws, like the Environment Protection Act of 1986, the
Forest Conservation Act of 1876, and the Wildlife Protection Act of 1872
are being vioclated raqularty

violations of these laws pose o serious threat to notural resources and
the environment. These violations are having serious consequeances,
including the loss of biodiversity, air and water pollution, and climate

change.
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trees, illegal roads, and power supply from the forest border

Hlegal construction, large-scale mining, and excavation have been
going on in the neighbourhood for the last 3 years, but surprisingly, no
element of the administration had any inkling of it. This has revealed the
horritying reality that no government official comes around to check.

According to reports, local social activist Sushant More has saic' that
this alleged GST official told everyone in the villoge that their land would
be acquired by the government,
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CENTRAL POLLUTION CONTROL BOARD

— \l.o . :
s N |_|FE (TATEROT, a1 v Folary IR HAGT, ARG TER)
K/ L'.-:ﬁfm:nf;: (Ministry of Environment, Forests & Climate Change, Government of India)
CPCB gy Adeuew, gor
Regional Directorate, Pune
File No: CM-13015/13/2024-LAW-RD-PUNE-RD (Pune)/ &8 Date: 27/08/2024
To,

~The Principal Chief Conservator of Forest
Office of the Principal Chief Conservator of Forest,
3rd Floor, Van Bhavan, Ramgiri Road, Civil Lines,

Nagpur, Maharashtra -440 001

Maharashtra
Sub:  Hon'ble NGT Matter in O.A. No. 159/2024 (WZ) in Earlier O.A. No. 725/2024 (PB) in re News Item
titled "Gujarat GST Commissioner grabs 620 acres from entire village near Maharashtra’s

Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024.”~ reg.

Sir,
This has reference to the Hon'ble NGT Matter in 0.A. No. 159/2024 (WZ) in O.A. No. 725/2024 (PB) in
re News Item titled "Gujarat GST Commissioner grabs 620 acres from entire village near Maharashtra’s
Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024. The matter is related to the
acquisition of approx. 600 acres of land spanning an entire village in Kandati Valley, Satara district in
Maharashtra by a GST Commissioner of Gujarat and his family members. further the news article
alleged that there is serious threat to natural resources and the environment including the loss of

biodiversity, air and water pollution, and climate change.

The NGT Principal Bench vide order dtd. 04.07.2024 in the said Suo Motu matter, impleaded the
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Maharashtra Pollution Control Board (MPCB), Central Pollution Control Board (CPCB), Ministry of

Environment, Forest and Climate Change of India (MoEF&CC), Principal Chief Conservator of Forest
(PCCF)- Maharashtra, District Collector- Satara) as respondents to file their responses. The Original
Application (OA) is transferred to the Hon’ble NGT, Western Zonal Bench, Pune for appropriate further
action. Copy of Hon'ble NGT(PB) order dtd. 04/07/2024 and copy of news-item dtd. 18/05/2024 are

enclosed for ready references.

In this regard, it is requested to kindly arrange to examine the news-item in light of the said order

and provide Action Taken Report (ATR), if any. The Hon’ble NGT OA matter is listed on 06/09/2024.

Yours faithfully,
Encl: As above
lo s ®
(PRATIK D. BHARNE)
Regional Director
Copy to: -
Deputy Conservator of Forest
Deputy Conservator of Forests office of Satara,
Povai Naka, Old Trezery Compound,
Satara, Maharashtra - 415 001
./gg il
(PRATIK D. BHARNE)

Regional Director

ad . 110, ﬁ?ﬁ%ﬂﬂg@ﬂgﬁﬁahﬂg‘mmﬂg a1, U7 - 411045
S. No. 110, Hirabai Dhankude Multipurpose Hall, Baner Road, Baner, Pune — 411045
éﬁ?-f: rdpune.cpcb@gov.in g/ Tel.: 020-29912773

TuT HATerd: Hwfaa, aRaer sraw, gdif sl a9, Reli- 110032
dearge/Website: www.cpeb.nic.in
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 725/2024

News Item titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra’s Mahabaleshwar" appearing in The Free
Press Journal dated 18.05.2024

Date of hearing: 04.07.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application is registered suo-motu on the basis of the
news item titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra’s Mahabaleshwar" appearing in The Free

Press Journal dated 18.05.2024.

2. The matter relates to the acquisition of land spanning an entire
village approximated to be over 600 acres in Kandati Valley, Satara
district in Maharashtra by a GST Commissioner in Gujarat. The news
item states that the officer and his family have purchased the entire
village of Jhadani village near Mahabaleshwar. It alleges that the villagers
of the area have been informed that their land is being acquired by the

Government.

3 The news item highlights the various threats that this action has
brought upon to the natural resources and the environment. These
violations are having serious consequences, including the loss of

biodiversity, air and water pollution, and climate change. It states that
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there is already considerable damage to the environment in the interior
areas due to unauthorized construction, digging, and cutting of trees,
illegal roads, and power supply from the forest border. Furthermore, from
the past three years, illegal construction, large-scale mining, and
excavation have been going on in the neighborhood. However, no action

has been taken against the same.

4. The above news item indicates violation of the provisions of the
Environment Protection Act, 1986 and the Forest (Conservation) Act,

1980.

5: The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

6. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

7. Hence, we implead the following as respondents in this matter:

i. Maharashtra Pollution Control Board, Through its Member
Secretary
Kalpataru Point, 3rd and 4th floor, Opp. PVR Theatre, Sion (E),
Mumbai-400 022

ii. Central Pollution Control Board, Through its Member Secretary
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
Phone No: 011-43102030

lii. Ministry of Environment, Forest and Climate Change of India,

Regional Office (Maharashtra), Through its Secretary
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Ground Floor, East Wing, New Secretariat Building, Civil Lines,
Nagpur- 440001
iv. Principal Chief Conservator of Forest, Maharashtra
M.S. 3 Floor Van Bhavan Ramgiri Road Civil Lines Nagpur 44001
v. Collector & District Magistrate, Satara
District Collector Office, Powai Naka

Satara - 415001

8. Let notice be issued to the above Respondents for filing their response

before the Western Zonal Bench of the Tribunal.

9. Since the matter relates to the Western Zonal Bench, Pune, therefore,
OA is transferred to the Western Zonal Bench for appropriate further
action. Let the original record of this OA be transferred to the Western

Zonal Bench, Pune.

10. List before Western Zonal Bench at Pune on 06.09.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
July 04, 2024
0.A. No. No. 725/2024
HB
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Gujarat GST Commissioner Grabs 620 Acres From
Entire Village Near Maharashtra's Mahabaleshwar

A land dispute has recently brought the spectacularly scenic Jhadani village near

Mahabaieshwar in Satara district
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to be over 600 acres,

According to reports. Chandrokant Valvi, a resident of Nandurbar ond
currently the Chief Commissioner of GST in Ahmedabad, Gujarat. along
with his family and relatives, has purchased the entire village of

Jhadani village near Mahabaleshwar

Read Also
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This has revealed the terrible reality of grabbing 620 acres of land there.
Many impaortant laws, like the Environment Protection Act of 1986, the
Forest Conservation Act of 1976, and the Wildlife Protection Act of 1972,
are being violated reqularly

Violations of these laws pose a serious threat to natural resources and
the environment. These violations are having serious consequences,
including the loss of biodiversity, air and water pollution, and climate
change.
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lilegal construction, large-scale mining, and excavation have been
going on in the neighbourhood for the last 3 years, but surprisingly, no
element of the administration had any inkling of it. This has revealed the
horritying reality that no government official comes around to check.

Accarding to reports, local social activist Sushant More has said that
this alleged GST officiol told everyone in the villoge that their land would
be acquired by the government.
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CENTRAL POLLUTION CONTROL BOARD

‘%ﬁﬁ;" N |_|FE (THEROT, 9 Ud oAy 9Radd HATEd, HRd §HR)
CP CB “// prestyle 'or - (Ministry of Environment, Forests & Climate Change, Government of India)
e faderrera, qut
Regional Directorate, Pune
File No: CM-13015/13/2024-LAW-RD-PUNE-RD (Pune)/ %{ﬂ Date: 27/08/2024
To

’

The Principal Chief Consérvator of Forest

Office of the Principal Chief Conservator of Forest,
3rd Floor, Vah Bhavan, Ramgiri Road, Civil Lines,

Nagpur, Maharashtra -440 001

Maharashtra
Sub: Hon'ble NGT Matter in O.A. No. 159/2024 (WZ) in Earlier O.A. No. 725/2024 (PB) in re News Item
titled "Gujarat GST Commissioner grabs 620 acres from entire village near Maharashtra’s

Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024."—reg.

Sir,
This has reference to the Hon'ble NGT Matter in O.A. No. 159/2024 (WZ) in O.A. No. 725/2024 (PB) in
re News Item titled "Gujarat GST Commissioner grabs 620 acres from entire village near Maharashtra’s
Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024. The matter is related to the
acquisition of approx. 600 acres of land spanning an entire village in Kandati Valley, Satara district in
Maharashtra by a GST Commissioner of Gujarat and his family members. further the news article
alleged that there is serious threat to natural resources and the environment including the loss of

biodiversity, air and water pollution, and climate change.

The NGT Principal Bench vide order dtd. 04.07.2024 in the said Suo Motu matter, impleaded the
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Maharashtra Pollution Control Board (MPCB), Central Pollution Control Board (CPCB), Ministry of

Environment, Forest and Climate Change of India (MoEF&CC), Principal Chief Conservator of Forest
(PCCF)- Maharashtra, District Collector- Satara) as respondents to file their responses. The Original
Application (OA) is transferred to the Hon’ble NGT, Western Zonal Bench, Pune for appropriate further
action. Copy of Hon'ble NGT(PB) order dtd. 04/07/2024 and copy of news-item dtd. 18/05/2024 are

enclosed for ready references.
In this regard, it is requested to kindly arrange to examine the news-item in light of the said order

and provide Action Taken Report (ATR), if any. The Hon’ble NGT OA matter is listed on 06/09/2024.

Yours faithfully,

el

(PRATIK D. BHARNE)

Encl: As above

Regional Director
Copy to: -
\-Dﬁputv Conservator of Forest
Deputy Conservator of Forests office of Satara,
Povai Naka, Old Trezery Compound,
Satara, Maharashtra - 415 001
(ot
(PRATIK D. BHARNE)

Regional Director

. 110,(?1?131?%@%6@32?&%31&: SIS, &6, oY - 411045
S. No. 110, Hirabai Dhankude Multipurpose Hall, Baner Road, Baner, Pune — 411045
$AW: rdpune.cpch@gov.in ETHM/Tel.: 020-29912773

TUTA Fratera: Ffeay, aiaer s, gdf s 7R, Ree- 110032
dgaTSe/Website: www.cpcb.nic.in
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 725/2024

News Item titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra’s Mahabaleshwar" appearing in The Free
Press Journal dated 18.05.2024

Date of hearing: 04.07.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application is registered suo-motu on the basis of the
news item titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra’s Mahabaleshwar" appearing in The Free

Press Journal dated 18.05.2024.

2: The matter relates to the acquisition of land spanning an entire
village approximated to be over 600 acres in Kandati Valley, Satara
district in Maharashtra by a GST Commissioner in Gujarat. The news
item states that the officer and his family have purchased the entire
village of Jhadani village near Mahabaleshwar. It alleges that the villagers
of the area have been informed that their land is being acquired by the

Government.

8. The news item highlights the various threats that this action has
brought upon to the natural resources and the environment. These
violations are having serious consequences, including the loss of

biodiversity, air and water pollution, and climate change. It states that
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there is already considerable damage to the environment in the interior
areas due to unauthorized construction, digging, and cutting of trees,
illegal roads, and power supply from the forest border. Furthermore, from
the past three years, illegal construction, large-scale mining, and
excavation have been going on in the neighborhood. However, no action

has been taken against the same.

4. The above news item indicates violation of the provisions of the
Environment Protection Act, 1986 and the Forest (Conservation) Act,

1980.

5. The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

6. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

7. Hence, we implead the following as respondents in this matter:

1. Maharashtra Pollution Control Board, Through its Member
Secretary
Kalpataru Point, 3rd and 4th floor, Opp. PVR Theatre, Sion (E),
Mumbai-400 022

ii. Central Pollution Control Board, Through its Member Secretary
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
Phone No: 011-43102030

iii. Ministry of Environment, Forest and Climate Change of India,

Regional Office (Maharashtra), Through its Secretary
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Ground Floor, East Wing, New Secretariat Building, Civil Lines,
Nagpur- 440001
iv. Principal Chief Conservator of Forest, Maharashtra
M.S. 3t Floor Van Bhavan Ramgiri Road Civil Lines Nagpur 44001
v. Collector & District Magistrate, Satara
District Collector Office, Powai Naka

Satara - 415001

8. Let notice be issued to the above Respondents for filing their response

before the Western Zonal Bench of the Tribunal.

9. Since the matter relates to the Western Zonal Bench, Pune, therefore,
OA is transferred to the Western Zonal Bench for appropriate further
action. Let the original record of this OA be transferred to the Western

Zonal Bench, Pune.

10. List before Western Zonal Bench at Pune on 06.09.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
July 04, 2024
0.A. No. No. 725/2024
HB
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Entire Village Near Maharashtra's Mahabaleshwar

A land dfspute has recently brought the spectacularly scenic Jhadani village near

Mahabaleshwar in Satara district
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According to reports, Chandrakant Valvi, a resident of Nandurbar and
currently the Chief Commissioner of GST in Ahmedabad, Gujarat. along
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Read Also

‘He Is 100% Wrong, Will Regret Later Internet Reacts To
Zerodha Co-Founder Nikhil Kamath's Remark... A

This has revealed the ternble reality of grabbing 620 acres of land there.
Many important laows, like the Environment Protection Act of 1986, the
Forest Conservation Act of 1976, and the Wildlife Protection Act of 1372,
are being viclated regularly

Violations of these lows pose a serious threat to natural rescurces and
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At present. there is considerable damage to the environment in the
interior areas due to unauthorized construction, digging, cutting of
trees, illegal roads, and power supply from the forest border
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jm——y CENTRAL POLLUTION CONTROL BOARD
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ﬁ:l \d) prestyietor — (Ministry of Environment, Forests & Climate Change, Government of India)
PCB ey faderer, qor

Regional Directorate, Pune

File No: CM-13015/13/2024-LAW-RD-PUNE-RD (Pune)/ B &S Date: 27/08/2024

To
+~The Member Secretary,
Maharashtra Pollution Control Board,
Kalpataru Point, 3rd and 4th floor, Opp. PVR Theatre,
Sion (E), Mumbai-400 022

Sub: Hon'ble NGT Matter in O.A. No. 159/2024 (W2) in Earlier O.A. No. 725/2024 (PB) in re News Item
titled "Gujarat GST Commissioner grabs 620 acres from entire village near Maharashtra’s
Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024.”- reg.

Sir,

This has reference to the Hon'ble NGT Matter in O.A. No. 159/2024 (WZ) in O.A. No. 725/2024 (PB)
in re News Item titled "Gujarat GST Commissioner grabs 620 acres from entire village near
Maharashtra’s Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024. The matter
is related to the acquisition of approx. 600 acres of land spanning an entire village in Kandati Valley,
Satara district in Maharashtra by a GST Commissioner of Gujarat and his family members. further
the news article alleged that there is serious threat to natural resources and the environment

including the loss of biodiversity, air and water pollution, and climate change.

The NGT Principal Bench vide order dtd. 04.07.2024 in the said Suo Motu matter, impleaded the
Maharashtra Pollution Control Board, Central Pollution Control Board, Ministry of Environment,
Forest and Climate Change of India, Principal Chief Conservator of Forest- Maharashtra, District

Collector- Satara) as respondent to file their response. The Original Application (OA) is transferred
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to the Western Zonal Bench, Pune for appropriate further action. Copy of Hon'ble NGT(PB) order
dtd. 04/07/2024 and copy of news article dtd. 18/05/2024 are enclosed for ready references.

In this regard, it is requested to kindly arrange to examine the news-item in light of the said order

and provide Action Taken Report (ATR), if any. The Hon’ble NGT OA matter is listed on 06/09/2024.

Yours Faithfully,
Encl.: As above
Vi et
(PRATIK D. BHARNE) ,
Regional Director
Copy to: -
1. Regional Officer,

Maharashtra Pollution C | Board,

OG Center, 3rd floor, Mumbai Pune Road,

Wakd di, Pune - 411003.

2. Sub-Regional Officer,

Maharashtra Pollution-Control Board,

Sub-Regiona ice, New Government Bhavan,

2nd Eloor, Near S.T. Sand, Sadar Bazar,

Satara - 415 001 P '(_/_.,__.-—-
(PRATIK D. BHARNE)

Regional Director

| . 110, ERISTS Ui SEIEENF &leT, AT s, §Te, 0T - 411045
S. No. 110, Hirabai Dhankude Multipurpose Hall, Baner Road, Baner, Pune — 411045
$A: rdpune.cpch@gov.in I/ Tel.: 020-29912773

WYUTH FATE: Fufaat, aRAer saw, gdf arsfer 79K, Reeh- 110032
dgarse/Website: www.cpeb.nic.in
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 725/2024

News Item titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra’s Mahabaleshwar” appearing in The Free
Press Journal dated 18.05.2024

Date of hearing: 04.07.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application is registered suo-motu on the basis of the
news item titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra’s Mahabaleshwar” appearing in The Free

Press Journal dated 18.05.2024.

2 The matter relates to the acquisition of land spanning an entire
village approximated to be over 600 acres in Kandati Valley, Satara
district in Maharashtra by a GST Commissioner in Gujarat. The news
item states that the officer and his family have purchased the entire
village of Jhadani village near Mahabaleshwar. It alleges that the villagers
of the area have been informed that their land is being acquired by the

Government.

3. The news item highlights the various threats that this action has
brought upon to the natural resources and the environment. These
violations are having serious consequences, including the loss of

biodiversity, air and water pollution, and climate change. It states that
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there is already considerable damage to the environment in the interior
areas due to unauthorized construction, digging, and cutting of trees,
illegal roads, and power supply from the forest border. Furthermore, from
the past three years, illegal construction, large-scale mining, and
excavation have been going on in the neighborhood. However, no action

has been taken against the same.

4. The above news item indicates violation of the provisions of the
Environment Protection Act, 1986 and the Forest (Conservation) Act,

1980.

3. The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

6. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

7. Hence, we implead the following as respondents in this matter:

i. Maharashtra Pollution Control Board, Through its Member
Secretary
Kalpataru Point, 3rd and 4th floor, Opp. PVR Theatre, Sion (E),
Mumbai-400 022

ii. Central Pollution Control Board, Through its Member Secretary
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
Phone No: 011-43102030

iii. Ministry of Environment, Forest and Climate Change of India,

Regional Office (Maharashtra), Through its Secretary
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Ground Floor, East Wing, New Secretariat Building, Civil Lines,
Nagpur- 440001
iv. Principal Chief Conservator of Forest, Maharashtra
M.S. 3+ Floor Van Bhavan Ramgiri Road Civil Lines Nagpur 44001
v. Collector & District Magistrate, Satara
District Collector Office, Powai Naka

Satara- 415001

8. Let notice be issued to the above Respondents for filing their response

before the Western Zonal Bench of the Tribunal.

9. Since the matter relates to the Western Zonal Bench, Pune, therefore,
OA is transferred to the Western Zonal Bench for appropriate further
action. Let the original record of this OA be transferred to the Western

Zonal Bench, Pune.

10. List before Western Zonal Bench at Pune on 06.09.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
July 04, 2024
0.A. No. No. 725/2024
HB
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Gujarat GST Commissioner Grabs 620 Acres From
Entire Village Near Maharashtra's Mahabaleshwar

A land dispute has recently brought the spectacularly scenic Jhadani village near

Mahabaleshwar in Satara district
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According to reports, Chandrokant Valvi, o resident of Nandurbor and
currently the Chief Commissioner of GST in Ahmedabad, Gujarat, along
with his famnily and relatives, has purchased the entire village of

Jhadani village near Mahabaleshwar
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This has revealed the terrible reality of grabbing 820 acres of land there.
Many important laws, like the Environment Protection Act of 1986, the
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this alleged GST official told everyone in the villoge that their lond would
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CENTRAL POLLUTION CONTROL BOARD

k

1 : .
N .\\ » LIFE (TETEROT, a7 UF Ferarg IRade HIOd, HRS FFR)
ﬂ plosietor — (Ministry of Environment, Forests & Climate Change, Government of India)
CPCB &g Aderew, qor

Regional Directorate, Pune

File No: CM-13015/13/2024-LAW-RD-PUNE-RD (Pune)/ BbLb Date: 27/08/2024

To

The Member Secretary,

Siopr(E), Mumbai-400 022

Sub:  Hon'ble NGT Matter in O.A. No. 159/2024 (WZ) in Earlier O.A. No. 725/2024 (PB) in re News Item
titled "Gujarat GST Commissioner grabs 620 acres from entire village near Maharashtra’s
Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024.”- reg.

Sir,

This has reference to the Hon'ble NGT Matter in O.A. No. 159/2024 (WZ) in O.A. No. 725/2024 (PB)
in re News Item titled "Gujarat GST Commissioner grabs 620 acres from entire village near
Maharashtra’s Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024. The matter
is related to the acquisition of approx. 600 acres of land spanning an entire village in Kandati Valley,
Satara district in Maharashtra by a GST Commissioner of Gujarat and his family members. further
the news article alleged that there is serious threat to natural resources and the environment

including the loss of biodiversity, air and water pollution, and climate change.

The NGT Principal Bench vide order dtd. 04.07.2024 in the said Suo Motu matter, impleaded the
Maharashtra Pollution Control Board, Central Pollution Control Board, Ministry of Environment,
Forest and Climate Change of India, Principal Chief Conservator of Forest- Maharashtra, District

Collector- Satara) as respondent to file their response. The Original Application (OA) is transferred
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to the Western Zonal Bench, Pune for appropriate further action. Copy of Hon'ble NGT(PB) order
dtd. 04/07/2024 and copy of news article dtd. 18/05/2024 are enclosed for ready references.

In this regard, it is requested to kindly arrange to examine the news-item in light of the said order

and provide Action Taken Report (ATR), if any. The Hon’ble NGT OA matter is listed on 06/09/2024.

Yours Faithfully,
Encl.: As above
—ed —
(PRATIK D. BHARNE)
Regional Director
Copy to: -
vl./ Regional Officer,
Maharashtra Pollution Control Board,
OG Center, 3rd floor, Mumbai Pune Road,
Wakdewadi, Pune - 411003.

2. Sub-Regional Officer,
Maharashtra Pollution Control Board,
Sub-Regional Office, New Government Bhavan,
2nd Floor, Near S.T. Sand, Sadar Bazar,

Satara - 415 001 &_ﬁ;&ﬂ\‘

(PRATIK D. BHARNE)

Regional Director

ad . 110, SRS €1eehe Sg3eg e e, Ao g, aTeiv, qoT - 411045
S. No. 110, Hirabai Dhankude Multipurpose Hall, Baner Road, Baner, Pune — 411045
S rdpune.cpcb@gov.in gEET/Tel.: 020-29912773

T FrATer: duferst, aRaer sraer, qoff rsfer 79w, Ree- 110032
deHIge/Website: www.cpcb.nic.in
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 725/2024

News Item titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra's Mahabaleshwar” appearing in The Free
Press Journal dated 18.05.2024

Date of hearing: 04.07.2024

CORAM: HON'’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application is registered suo-motu on the basis of the
news item titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra’s Mahabaleshwar” appearing in The Free

Press Journal dated 18.05.2024.

2 The matter relates to the acquisition of land spanning an entire
village approximated to be over 600 acres in Kandati Valley, Satara
district in Maharashtra by a GST Commissioner in Gujarat. The news
item states that the officer and his family have purchased the entire
village of Jhadani village near Mahabaleshwar. It alleges that the villagers
of the area have been informed that their land is being acquired by the

Government,

3. The news item highlights the various threats that this action has
brought upon to the natural resources and the environment. These
violations are having serious consequences, including the loss of

biodiversity, air and water pollution, and climate change. It states that
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there is already considerable damage to the environment in the interior
areas due to unauthorized construction, digging, and cutting of trees,
illegal roads, and power supply from the forest border. Furthermore, from
the past three years, illegal construction, large-scale mining, and
excavation have been going on in the neighborhood. However, no action

has been taken against the same.

4. The above news item indicates violation of the provisions of the
Environment Protection Act, 1986 and the Forest (Conservation) Act,

1980.

3. The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

6. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbat vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

7. Hence, we implead the following as respondents in this matter:

i. Maharashtra Pollution Control Board, Through its Member
Secretary
Kalpataru Point, 3rd and 4th floor, Opp. PVR Theatre, Sion (E),
Mumbai-400 022

ii. Central Pollution Control Board, Through its Member Secretary
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
Phone No: 011-43102030

lii. Ministry of Environment, Forest and Climate Change of India,

Regional Office (Maharashtra), Through its Secretary
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Ground Floor, East Wing, New Secretariat Building, Civil Lines,
Nagpur- 440001
iv. Principal Chief Conservator of Forest, Maharash-tra
M.S. 3 Floor Van Bhavan Ramgiri Road Civil Lines Nagpur 44001
v. Collector & District Magistrate, Satara
District Collector Office, Powai Naka

Satara-415001

8. Let notice be issued to the above Respondents for filing their response

before the Western Zonal Bench of the Tribunal.

9. Since the matter relates to the Western Zonal Bench, Pune, therefore,
OA is transferred to the Western Zonal Bench for appropriate further
action. Let the original record of this OA be transferred to the Western

Zonal Bench, Pune.

10. List before Western Zonal Bench at Pune on 06.09.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
July 04, 2024
0.A. No. No. 725/2024
HB
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currently serving in Ahmedabad, has purchased land spanning an 21,990 Crore Raised By
entire village in Kandati Valley, Satara District in Moharoshtrg, estimated 3: '":’"’n e s
of

to be over 600 acres.

According to reports, Chandrakant Valvi, a resident of Nandurbor and
currently the Chief Commissioner of GST in Ahmedabad, Gujarat, along
with his famnily and relatives, has purchased the entire village of

Jhadani village near Mahabaleshwar

Read Also

'He Is 100% Wrong, Will Regret Later: Internet Reacts To
Zerodha Co-Founder Nikhil Kamath's Remark... . .

This has revealed the terrible reality of grabbing 820 acres of land there,
Many important laws, like the Environment Protection Act of 1986, the
Forest Conservation Act of 1976, and the Wildlife Protection Act of 1372,
ara baing viclated regularly

Violations of these laws pose o serious threot to natural resources and
the envircnment. These violations are having serious consequences,
including the loss of biodiversity, air and water pollution, and climate

change
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No More Tax On ‘Gifts": Bombay HC Rules Against Taxing m
Capital Gains On Gifted Assets -

At present, there is considerable damage to the environment in the
interior areas due to unauthorized construction, digging, cutting of
trees, illegol roads, and power supply from the forest border.

llegal construction, large-scale mining, and excavation have been
going on in the neighbourhoaod for the last 3 years, but surprisingly, no
elerment of the administration had any inkling of it. This has revealed the
horritying reality that no government official comes around to check.

According to reports, local social activist Sushant More has saic! that
this alleged GST official told everyone in the village that their land would
be acquired by the government.
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$———% CENTRAL POLLUTION CONTROL BOARD

- "' LiFE (FTEROT, 3 e STerary aRadE FAOE, HRE TER)
\(/ phostyefor — (Ministry of Environment, Forests & Climate Change, Government of India)
CPCB B Frdmera, ot
Regional Directorate, Pune
File No: CM-13015/13/2024-LAW-RD-PUNE-RD (Pune)/ 8{," Date: 27/08/2024

To

Kalpatafu Point, 3rd and 4th floor, Opp. PVR Theatre,
Sion (E), Mumbai-400 022

Sub:  Hon'ble NGT Matter in O.A. No. 159/2024 (WZ) in Earlier O.A. No. 725/2024 (PB) in re News Item
titled "Gujarat GST Commissioner grabs 620 acres from entire village near Maharashtra’s
Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024.”— reg.

Sir,

This has reference to the Hon'ble NGT Matter in O.A. No. 159/2024 (WZ) in O.A. No. 725/2024 (PB)
in re News Item titled "Gujarat GST Commissioner grabs 620 acres from entire village near
Maharashtra’s Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024. The matter
is related to the acquisition of approx. 600 acres of land spanning an entire village in Kandati Valley,
Satara district in Maharashtra by a GST Commissioner of Gujarat and his family members. further
the news article alleged that there is serious threat to natural resources and the environment

including the loss of biodiversity, air and water pollution, and climate change.

The NGT Principal Bench vide order dtd. 04.07.2024 in the said Suo Motu matter, impleaded the
Maharashtra Pollution Control Board, Central Pollution Control Board, Ministry of Environment,
Forest and Climate Change of India, Principal Chief Conservator of Forest- Maharashtra, District

Collector- Satara) as respondent to file their response. The Original Application (OA) is transferred
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to the Western Zonal Bench, Pune for appropriate further action. Copy of Hon'ble NGT(PB) order

dtd. 04/07/2024 and copy of news article dtd. 18/05/2024 are enclosed for ready references.

In this regard, it is requested to kindly arrange to examine the news-item in light of the said order

and provide Action Taken Report (ATR), if any. The Hon’ble NGT OA matter is listed on 06/09/2024.

Yours Faithfully,
Encl.: As above
7 e
(PRATIK D. BHARNE)
Regional Director
Copy to: -
1. Regional Officer,
Maharashtra Pollution Control Board,
OG Center, 3rd floor, Mumbai Pune Road,

Wakdewadi, Pune - 411003.

v2. Sub-Regional Officer,
Maharashtra Pollution Control Board,
Sub-Regional Office, New Government Bhavan,
2nd Floor, Near S.T. Sand, Sadar Bazar,
Satara - 415 001 ‘F
(PRATIK D. BHARNE) |

Regional Director

H &, 110, ERISTE Ui ag3eeeii glel, a1ei S, s1e, qoT - 411045

5. No. 110, Hirabai Dhankude Multipurpose Hall, Baner Road, Baner, Pune — 411045
$A: rdpune.cocb@gov.in EIATY/Tel.: 020-29912773

TUT Fratera: Fufaa), aRder srae, gdt sl 79w, Reeh- 110032
dg@Ise/Website: www.cpeb.nic.in
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Item No. 06 Court No, 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 725/2024

News Item titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra’s Mahabaleshwar” appearing in The Free
Press Journal dated 18.05.2024

Date of hearing: 04.07.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application is registered suo-motu on the basis of the
news item titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra's Mahabaleshwar" appearing in The Free

Press Journal dated 18.05.2024,

2. The matter relates to the acquisition of land spanning an entire
village approximated to be over 600 acres in Kandati Valley, Satara
district in Maharashtra by a GST Commissioner in Gujarat. The news
item states that the officer and his family have purchased the entire
village of Jhadani village near Mahabaleshwar. It alleges that the villagers
of the area have been informed that their land is being acquired by the

Government.

3. The news item highlights the various threats that this action has
brought upon to the natural resources and the environment. These
violations are having serious consequences, including the loss of

biodiversity, air and water pollution, and climate change. It states that
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there is already considerable damage to the environment in the interior
areas due to unauthorized construction, digging, and cutting of trees,
illegal roads, and power supply from the forest border. Furthermore, from
the past three years, illegal construction, large-scale mining, and
excavation have been going on in the neighborhood. However, no action

has been taken against the same.

4. The above news item indicates violation of the provisions of the
Environment Protection Act, 1986 and the Forest (Conservation) Act,

1980.

5. The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

6. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon'ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

7. Hence, we implead the following as respondents in this matter:

i. Maharashtra Pollution Control Board, Through its Member
Secretary
Kalpataru Point, 3rd and 4th floor, Opp. PVR Theatre, Sion (E),
Mumbai-400 022

ii. Central Pollution Control Board, Through its Member Secretary
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
Phone No: 011-43102030

lii. Ministry of Environment, Forest and Climate Change of India,

Regional Office (Maharashtra), Through its Secretary
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Ground Floor, East Wing, New Secretariat Building, Civil Lines,
Nagpur- 440001
iv. Principal Chief Conservator of Forest, Maharashtra
M.S. 3rd Floor Van Bhavan Ramgiri Road Civil Lines Nagpur 44001
v. Collector & District Magistrate, Satara
District Collector Office, Powai Naka

Satara- 415001

8. Let notice be issued to the above Respondents for filing their response

before the Western Zonal Bench of the Tribunal.

9. Since the matter relates to the Western Zonal Bench, Pune, therefore,
OA is transferred to the Western Zonal Bench for appropriate further
action. Let the original record of this OA be transferred to the Western

Zonal Bench, Pune.

10. List before Western Zonal Bench at Pune on 06.09.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
July 04, 2024
0.A. No. No. 725/2024
HB
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Gujarat GST Commissioner Grabs 620 Acres From
Entire Village Near Maharashtra's Mahabaleshwar

A land dispute has recently brought the spectacularly scenic Jhadani village near

Mahabaleshwar in Satara district
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I T i sul C t Valvi, ? A
Maharashtra: A GST commissioner from Gujarat, Chandrakant Valvi Funding Fastival: Over

currently serving in Ahmeadabad, has purchased land spanning an 21,890 Crore Roised By
entire village in Kandati Valley, Sotora District in Moharashtro, estimated 3\? In:’nn Sttupaiast
el

to be over 600 acres.

According to reports, Chandrokont Valvi, a resident of Nandurbor and
currently the Chief Commissioner of GST in Ahmedabad, Gujarat. along
with his family and relatives, has purchased the entire village of

Jhadani village near Mahaboleshwar

Read Also

‘He Is 100% Wrong, Will Regret Later’. Internet Reacts To  , _ &
Zerodha Co-Founder Nikhil Kamath's Remark... .

This has revealed the terrible reality of grabbing 620 acres of land there
Many impaortant laws, like the Environment Protection Act of 1986, the
Forest Conservation Act of 1976, and the Wildlife Protection Act of 1872,
are being violated reqularly

Violations of these laws pose g serious threat to notural resources and
the environment. These violations are having serious consequences,
including the loss of biodiversity, air and water pollution, and climate

change
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No More Tax On 'Gifts’: Bombay HC Rules Against Taxing m
Capital Gains On Gifted Assets '

At present, there is considerable damage to the environment in the
interior areas due to unauthorized construction, digging, cutting of
trees, illegal roads, and power supply from the forest border

llegal construction, large-scale mining, and excavation have been
going on in the neighbourhood for the last 3 years, but surprisingly, no
element of the odministration had any inkling of it This has revealed the
horrifying reglity that no government official comes around to check.

According to reports, local social octivist Sushant More has saic! thet
this alleged GST official told everyone in the villoge that their land would
be acquired by the government.
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